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Prayer has been made gn behalf

{af Mr. GeK.Bhattacharyya, learned

‘counael for the -applicant for adjour~

-fnmant of the case., Prayer is allowed,

List an 28.2.2002 for hearing.

N

Vice«=Chairman
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i
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Heard counsel for the parties.

‘

kHearing conc luded . Judgment delivered

_@in Opén Court, kept in separate
1 sheets.

The application is allowed in

“terms of the order. No order as to
“costs.
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CLENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH
™~ R
. ‘@égéinal Application No. 154 of 2001
6-3"20020
Date of Decisiono ®o0naes sese
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_ _ Petltipner(s}
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© 8ri J.L.Sarkar, Railway standing counsel
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1. Whether Reporterg Of locai Papers may be allowéd to see the f\\
Judgment . _ : / '
2. To Le Leferredsta the Reporter or not ?» ' //'
3. Whether their Lordships Vish to see tre fair 2Cpy Oof the gndyment ? kf
4. Whether the Judgment j
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
criginal Application No. 154 of 2001.

Date ¢f Order : This the 6th Day of March, 2002.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman

The Hon'ble Mr K.K.Sharma, Administrative Tribunal,

Shri Chandi Nath Sarma,

son of Late Ratneswar Sarma,

Resident of Kushalnagar,

P.0Q. Bamunimaidan,

Guwahati=-21. « « . Applicant

By Advocate Sri G.K.Bhattacharya, B.Chcudhury.
- Versus -

1. The Union @f India,
Represented by the General Manager,
N.F.Rallway, Maligaon,
Guwahati . _

2. Divisional Railway Manager,
N.F,.,Railway, Lumding,
District - Nagaocn, Assam.

3. Senior Divisional Mechanical
Engineer (Diesel),
New Guwahati,
N.F.Railway.

4. Senior Section Engineer (Works)

N.F.Railway, '
New GuwWwahati. + + « Respondents.

By Advocate Sri J.L.Sarkar,Railway standing counsel.

CHOWDHURY J.(V.C)

The applicant is a Railway servant and presently
working as a Junior Engineer-II (Electrical) at Diesel
Shed, New Guwahati. He was allotted a railway quarter
No. 332(C) Type II at New Guwahati vide allotment order
dated 15.12.93. Aacca ding to the applicant he surrendered
the quarter alloted to him with effecﬁZE@.l.ZOOO. The

applicant stated that on 23.1.2000 he received a letter

dated 7.1.2000 issued by the respocondent No.3 informing

contde..2
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the applicant that the railway quarter alloted tc him was

cancelled . On receipt cf the communication dated 7.1.2000

from the office of the Senior Divisional Mechanical Engineer

stating that the said quarter had been sub leted by the

‘applicant. the applicant vacated the quarter on 15.1.2000.

The applicant however stated that by the communication
dated 9.3. 2000 damage rent was deducted frcm him for tha'
pericd from the date of sub letting t¢ the date cf vacation
of the quarter. The appllcangiglready vacated the quarter
and by communication dated 25.1.2000 the authority took
posses sion of the said quarter. The applicant submitted

his application dated 3.2.2000 befcre the reSpondent NO .3
claiming House Rent Allowance admissible urder the rules.
Sinee the respondents did not respond: to it, the applicant
moved this Tribunal praying for a direction on the respon-
dents to pay him the house rent allowance. The applicant
alsoc mentioned about thé‘enquiry held by the respondents
under Rule 11 of the Railway Servants (Discipline and
Appeal) Rules, 1968 on the allegation that he had subleted
the raiIWay quarter in question. The applicant submitted
his written statement and in due course the respondents
imposed penalty on the applicant vide order dated 26.4.2000
stopping his increment for, 2 years without cumulative
effect. It has been stated that the anplicant has preferred |

an appeal against that ctder and that appeal is still

pending before the authority.

2. The respondents submitted its written statement.
In the written statement the respcndents stated that the
applicant’s claim for house rent allowance wWas ferwarded

to the DGM(G), N.F.Railway, Mallgacn for clarification

contd..3
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and the matter is still under consideration. As regards
the applicant's ccntention as tc the recovery of damage

rent the respondents stated that the damage rent was

 deducted for the period from the date of sub-letting to

the date of vacaticn of quarter. In the written statement
the respondents also mentioned that the appeal of the
applicant addressed to the appellate authority received
on 10.1.2001 arnd the same was forwarded tc the appellate

authority for disposal.

3. We have heard Mr B.Choudhury, learned counsel for
the applicant as well as Mr OJ.L.Sarkar, learned Railway
standing ccunsel for the respondents at length. Cn
censideration of the materials on record it appears that
the applicant is not occupying any railway querster. He
vacated the same guarter on 15.1.2000 and the applicant

is now ldving:in his own house. A railway servant living
in a house owned by him, his wife, children, father or
mother shall alsc be eligible for house rent allowance
under the scheme adopted by the Railway authority. In the
office memorandum it is indicated about@theimeeganismanr
previding house rent allowance to the railway servants

on fulfilling the required condiﬁions. In the circumstances
we do not find any justificatiocn for not providing the
house rent allowance to the applicant as per rules. On the
teeth of the copposition raised by Mr J.L.Sarkar'we hecld

that the applicant is entitled to the house rent allowance

r

c

-as per law. As to the legality of the order of imposition

cf penalty on the applicant we are not passing any order
in view of the fact that the matter is under consideration
before the appellate authority. In our considered cpinion

the appellate authority is required to decide the appeal.

ccntd. .4
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Let the appellate authority decide the appeal, preferably

‘within a period of 3 months from the date of receipt

of this order.

4. For the reasons stated above we direct the respon-

.dents to take up the matter pertaining tc granting of

hcuse rent allowance to the applicant and paés necessary
crder thereon within a period of 3 months from the date

of receipt of this order.

The application is allowed to the extent indicated.

There shall, however, be no order as to costs.

o |
e S I~V

( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Uni®n ©f India & Others. NG &
o &
In the matter Y1 ¢ .;5'*
Written statement On behalf Of &

the respOrdentss §

The respondents in the ab%ve cace m%t

respectfully beg 0 state as under :

1 . That the resp®pdents have g®ne thrCugh the

Original applicatsifn and have underst®d the cOntents

there®f.

24 That the respOndents 40 nOt admit any statement
except thOse which are specifically admitted in this

written statements Statements n®t admitted are denieds

3¢  That befOre traversing the paravise statement
0f the Original applicatiOn the resp®rents beg t9 state

the brief hist®ry Of the case as under:

That the applicant is at present P% ted at NGC
Diesel Shed and he was allOtted Railway Quartef N0, 332-C
Type-II at New Guwahatis Acc Qrdirg £© Quarter all®tment
Rule 1989.( hereinafter referred tb as the said rule )
a Railway employee can n% sublet the quarter allOted

£0 him. Para 10.5 Of the gaid Rule reads as ‘under:

Contdo 0'2’/
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o " 10.5 1t shall be clearly underst90d by the railway

»'eﬁplﬂ'yee Occupying a railway quarter that the quarters are

[V
mbant £Or his bOpafied use Only. He shall nOt sublet any pa“a—é% ¥
Oﬁ' whCle Of the h®we. COmplaints in this regard Shall be ‘g { EE
a?idreSSed £0 Chairman. H%sirg COmmittees If the clmplaint isg f( ‘3
jjyzstified he shall repOrt the mtter t° the COntrClling é';; E&
O.?fifficers for pecessary DAR actiOn and the all®tment shall be é ;‘;
c;?.ncelled forthwithe " -

b _
! It is statedthat the apPplicant subleted the quarter

aiill%ed £0 him wefs To-11-99. AS Per the quarter allOtment

]

rule. 1989 the allOtment Of the said quarter was cancelled
bjy the Office letter dated T.1.2000 and damage rent was

¥ " .

impOsed from the date Of subletting t© the date °f vacatiOn

l .
0f the quarter. Besides, DAR actiOn was taken by st0Ppirg
tli'he applicants's increment fOr 2 years with n°p-cumulative

offect .

¢

i, That in reply t° the statements in Para 4.1 £0 4.4

it is stated that Sr.DivisiOmal Engineer, MaligaOn issued
l!ffice letter dated : 27_/12/1999 £0 the D ME/D/NGC fOr

faking necessary actiOn departmentally agairst the applicant

5‘2»;‘01' subleting the quarter K9 332(C) Type-I1I wef. 10-11-1959.

per the said rule the allO%ment ©f the said quarter was

B

¢ancelled by the Officer letter NU. M/258/D/§GC/2 dated.

!

’?/‘!/2000 apd the applicant was asked t© vacate and hand Over
‘he said quarter 0 3epiOr SectiOn Engineer (WOrks), New

L

‘@uwah&ti. The applicant vacated the said Quarter op 25/1/0%.

I
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| 5; That in reply t© the statements ip para 4.5 £0 4.7 o
A =
’//im is stated that the applicatiOpn ©f the applicant claiming & ,3
7 s =9
I T
////E/ﬁ% Se Rent AllOwance was fUrwarded Y DGM(G)/N.F.Rly./MLG % g"% Y
| fPr clarificati®n as 2 whether he can be given such % §'§'5;
‘ <o o
ﬁ.l].O\-rances. It is denied that the applicant was given *é,;' Az [;
3 (LA,
verbal assurance regardi g HOuse Rent All®wance. v Q, A
. . 7

As per the said Rule the disciplinary actiOn was

ipitiated agairst the applicant by Mem®. Nv. M/258/D/RGC /2

d‘i(;d 9/3/2000, and the damage rent was deducted fOr the

; Pé’l"lgd from the date Of sub- 1ettmg t9 the date ©f vacatiOp -

——————ee e

‘ii‘ quarters
|

] @- That in reply £0 the statements in para 4.8 t0 4.9

i}t is stated that after cPpsidering thedefence submitted by

; ﬁh’le applicart the disciplinary authOrity impOsed penalty Of

| . . -
| sitOPpage Of next increment fOr 2 years withOut cumulative
]

e‘iffect; It is stated that the applicant did n®t take any
|
p{frm i55i%n t9 leave Head Quarter in the m®nth Of November-

1999. He was present Orn duty. TherefOre, it is depied that '

| t,he applicant was Out Of stati®ns It is further stated thag

lfLy allOttee, t0 keep his relatiwves Other than fmlly, has B

AW

L

| ¢0 take pri®r permissiOp fr®m his cOntrOlling Ofﬁcer. No

S‘;pch permissiOn was Obtained by the applicant.
i .

f. That in reply t° the sitatements in para 4.10 it is

1 Sfétate@ that the appedl ©Of the applicant addressed t° tie

alappellate authOri ty i.e. DRM/IMG was received by the

BospOndent N0.3 Op 10/1/2001 aml the same was fOrwarded O

R ‘ / .
the nppellate authOrity fOr his dispOsal.

COptdes 4=/
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;i 8. T t in rePly t° the statements ir para 4.11 the
respOrients reiterate the statements made in fOregling

pParasS .

S, That ir the facts and circumStances Of the case

| the applicati®p deserveS £0 be dismissed with cOste

VERLFICATI ON

P I, S %;KO\IO\%& Rodhe, wl ki ng
Haﬁ . IﬁjWSTOh&l {PQﬂA@hTQJ» f&eﬁtﬂlb=

i :
IN.FoRai lway. Lunding, d4° hereby verify that, the Statements

i
jmade ir the paragraphs 1 t0 9 are true t° my kn®wledge.

. ‘ Signature: %
vﬁLumdlng- gnat

: . afte %% o

i 08 _4n March 20027 A

‘1 S5 DL Pemenns s Oicer

‘j{ E: &, Nyy; Lumding

I
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Shri Chandi Nath Sarma .

eeo Applicant . -

" <Versus-

Union ovandia and others,

«s « ReSpondents,
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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL @ GUWAHATI BE

(an  application U/s. 19 of the Administrative Tribunal

Act., 1985)

ORIGINAL AFPLICATION NO. OF 2001 -

Chanrcty N
Wl

ed

i
/e

Shri. Chandi Nath Sarma.

zon of lLate Ratneswar Sarma,
Reéid@nt of Kushalnagar.,
.0, Ramunimaldan,

LGuwahati=781021.
v W APPLTCANT
~MERSLIG~

1. Tha Union of India.
Represented by tha General Manager
M.F. Railway. Maligaon.

#®

Guwahati.

2. Divisional Railway Manager,
N.F.Railway. Lumding. .

"District - MNagaon., Assan.

2. Senior Diviasional Machaniaal
Engineer (Diesel).
New Guwahati,

N.F.Railway.



-

T

4. Senior Section Engineaer (Worksa)
Néw Guwahati,
¥
M.F . Railway.
1. . PARTICULARS OF THE ORDER AGAINST WHICH THE

ARPLICATION IS MADE.

i) : T1leaal and arbitrary action of the authori-
tiem in denying the applicant the house rent allowance
otherwize admissible to him ds provided in the Railway

Boards Circular dtd. 26.7.67.

ii) -0ffice order No. M/PBR/D/NGC/2 dtd. 26n4n2@®é
maﬁged by thé'ﬂ@ﬁbond@nt No. % whereby a penalty .of
atoppage of next increment for 2 vears without commu&aj
tive effect was imposad on the applicant  and illegal
and arbitrary action of tha appellate authéritv (Respon-
dent No)?) in not disposing of the appeal dtd,

12.6.2000,

2. JURISDICTION

The applicant declares that the aubiject
matter of the order against  which he wants radressal 1s
Wwithin the Jjuriasdiction of this Tribunal.
A, LIMITATION.

The applicant further declares that. th@‘

Contd.../-
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application 15 within the limitation prescribed in

Saction 21 of the Administrative Tribunals Act, 1985,
4, FACTS OF THE CASE

L. That, the applicant initially joinéd asarvice
Qndmr the N.F.Railway as #€lectrician Grade-IIL in tha
vear 1967 ang in due coursze he was promoted to Juniar
Engineer-1I (Electrical) in the year 1998 and at present
O
he i3 posted as such at Di@ﬁéleh@dJ New Guwahati and
the applicant was allotted a rallway auarter No“‘ 2z2(C)

Ctypae IT . at New Guwahati vide Office allotment order No.

MAPSR/D/NGC/T dtd. 15.12.93.

2. That the applicant b@qgtto atate that on
7.1.20060, he submitted a letter to Respondent. No. &
stating the facts due to which he was surrendering the

railway quarter alloted to him w.e.f. 15.01.2000.
iRttt
H

& copy of the letter dtd. 7.1.2000 iz v

annaxaed herewith and marked as ANNEXURE-I.

. That. subsequently. on 23%.1.2000 the appli-

{

ant  received letter No. M/258/D/NGC/2  dtd. 7.1.2000

issuad by Respondent No. 3, wheraby the applicant was

cancelled with immediate effect on receipt of a commu-

f Contd. ../~ .
§§V |



nication dtd. 27/30.12.99 from the office of Senior
Divisional Engineer atating that the said aquarter had

T heen subletted by the applicant. However, in the con-

text)‘ﬁh@ applicant states that the said alloted aquarter
WS canmalled without giving him any prior notice of
cancellation. In the said letter the applicant was
further directed to hand over the quarter to Respondent
no. 4 and to produce a clearance report regardihﬂ
vacatimnvof quarter froh Respondent no. 4. In the above
mentionad letter, the office Superintendent (Electri-
cal) was also directed to recover damage rent £i11 A
clearance report regarding vacation of quart@r' iz ob-

tained and produced from reapondant no.4.

a copy of the letter dtd. FT.LL.P000  is
_ann@xad harewith and marked as ANNEXURE-

II.

4. That the applicant beas to state that on
receipt of fha letter dtd. 7,172®®® (ﬁnn@xur@*II)) the
applicant imm@diatalv vacated the auarter on 25.1.2000
L and accordinagly handed over the possession to Respondant
no. 4  who aeéept@d the same bv his letter No.G/NGC/2
dtd. 25.1.2000. The applicant thereafte aubmitted the

letter in the office of Respondent no. z.,

A copy of the letter dtd. T EL 10T N
annexed herewith and marked as ANNEXURE-

III.

%”/ : ' _ , ‘ Contd.. . /-
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5,. “That thereaftar

> the applicant on  2.2.72000

3
made an application'to Respondent. No. 2 claiming  house
rant.  allowance which is admisaiblé to him as par rules
after surrendering the quarter alloted on the ground of
unauthorized subletting but there was no response to his
latter. The applicant; thereafter had been viaitihq the
office of respondent authorities several times and he
wWas  given ?@rbél ABRBUPANCE that'ﬁouge rent allowance
will be given to>him"

A copy 5? tha application dtd. 3.2.2000 is

annexad herewith and marked as ANNEXURE-

Iv.

&, That, in the mmanWhi1@} the respondent au-
thorities had calcoulated the damage rent at Rﬁu 2100/~
(Rupees two thousand and one hundred only} and had
started r@cerrihq the same in inatallments from the

applicant.

Some copies of the pav-in-slip showing the

racovery of damage rent are annexed here-

]

with and marked as ANNEXURE-V.

7. That, as such, the applicant was surprised to
receive one Memorandum no M/258/D/NGC/2  drd. 9.3.2000
from Respondent No. 3 on 15.2.2000. whereby the appli-

cant  was unformed that the raaspondaent  authorities has

proposad to take action against him under Rule 11 of the

ontd. .. /-
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Hallway &arvanté (Dizscipline and App@ai) Rules., 1968,
The charge was that the applicant had sublatted the
railway quarter No. 32322(C) Type I1  at New Guwahati
alloted to him. It is relevant to mention here that the
applicant had already vacated his duaft@r on 25.1.2000
against which he had submitted a vacation report dtd.
25“1“2®®®, from Respondent no. 4 and damaqm rent.  Was

baing recovered.

A copy of the zaid Memorandum drd.
9.3.2000 iz annexad herewith and marked as

ANNEXURE-VT .

8. That, on receipt of the charge memorandum,
the applicant immédiat@lv, on 24.3.2000, submiﬁtmd his
Wwritten statement in defence denving the charge and~.
atating thét during the month of Novamber, 1999 his
family was out of station for treatmant of his wife and
during this period one of hisz relatives was thare f@r'

pu c:v.x .

looking after the quarter, Wh@nitgfeturn@d Lo GuWwahati,

.

“hecame to know that somebody wrongly reported to  Sr.

DEMN.y Maligaon., that hewas subletting the auarter

on the bazis of which hehad to wvacate the quarter.

A copy of the said defence i3  annexed

herewith and marked as ANNEXURE-VIL.

Contd., ../~



. That., az such, the applicant was surprised
to receive the impugned order No. M/258/D/NGC/2  dtd.

2614.2000, passed by the Respondent No. 3. whaereby, the

S

applicant was informed that the explanation to the

minor penalty charge memorandum dtd. 9.3.2000 submitted

by him was not found satisfactory ‘and a penalty® of

astoppage of next increment for 2 vears without cumula-

tive effect has bean imposad.

A copy of the impugned order dte.
26.4.2000 iz annexed herewith and marked

a3 ANNEXURE-VIII

19. That, thareafter, the applicant immediately
on  12.06.2060, submitted an appeal to Respondent no. 2
challendinq tha order of penalty {(Annexure-vILl) dtd.
26.4,2000 and that there was no justification in impos-
ing the penalty as damaqé rent haa alréa\v baan deducted
from the applicant’s salary and péa&@d that he be

axempted from the charge and house rent  allowance be

"paid to him which is otherwise admissible to the appli-

cant as par rules. It is pertinent to mention hare tha

the appellata authority iz reaquired to dispose of such

an appaal in terms of provision laid down in Rule 22 ()

(2), (b) and (0) of . Rellusay Servonls Disdina and Rppecd

le \bég . ’ '

A copy of the appeal dtd. 12.06.2000 is
annexad herewith and marked asz  ANNEXURE-

“IX.

sontd. ../~
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1. That - the applicant begs to state that the

applicant had officially surrendaered the quarter allot-

ad to him as per lefter dtd. 7.1.2000 (Annexure-I13} on

the information received by the respondent No. 2 that he

had subletted the quarter and the authorities had also

recovaerad the damage rent. A3 such., now the action of
the authorities in imposing a minor penalty of stoppage
of next -increment for 2 vears without commutative effect

iz illegal and arbitrary and that theréa can be no justi-

fication in not giving him house rent allowance aai

admissible to him as per Railway Board’s circular.

5. . GROUNDS FOR RELIEF QITH LEGAL ﬂRbVISIONS:

i) " For that. the impugned order of imposing a
panalty of @tdppaqe of next ingr@m@nt for two yaafﬁ
without commutative effect was passed in violation of
rules and in flagrant violation of the principles of
nafural Justice and as such the impugned order iz  bad
in law and is liable to be set aside.

ii) For that, the action of the authorities in
imposing  the penalty by a nohﬂﬁpeakiaq ordar on the
charge of sublstting ceven éft@r recovering the damags
rent. on the same charge is wholly illegal and arbitrary
and 3uhh action is not sustainable in law and as  such

the impugned order is liable to be set aside.

Contd. ../~



iii) For that, egtabliéhment'rule 17 of the House
Hant Allowance @nfitl@& a rallway servant to House Rant
Allowance if he is debarred from allotment of railway
auarter due to subletting and as guch" the action of the

authorities in not giving the allowance is illegal and

arbitrary and is not sustainable in law. | \

iv) For that the applicant was debarred from
ocoupying the quarter without giving him any opportunity
of  being heard and as such the action of the authority
iz bad in law and liable to be set asidae.
W) For that in any view of the matter the appli-
cant  is entitled to house rent allowance and that not
baing done the action is liable to be set aside.
&, DETATLES OF REMEDY EXHAUSTED
The applicant had represented against the
~arder of imposing penalty (Annexure-VIIL) by his appeal
dated 12.06.2000 (Annexure-IX) and there has been no
rasponsa .,
CEL MATTERS NOT PREVIOUSLY FILED OR FENDING WITH
ANY OTHER COURT,
That applicant further declares that he has

| . _ Contd. ../~
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not prevﬁoéalv fil@d énv application/writ petition or
Al t r@qarding the matter in respect of which this
applicatiqn has been made befora any court of law or any
other ‘authoritv or any oth@f tench of this Hon'ble
Tribunél and no such application/writ application or
suit is m@ndinq‘b@fore any of-tﬁ@m.
. - PRAYER

vIt is. therefore. prayed that Your Lord-

ships would be pleased to admit this

application., call for the entire records

of the caae,'aﬁk'th@ respondents to  show

cauze as to why the applicant shall not

be giy@n the house rent ﬂallmwance an \j

mermisﬁible under the Rule and Az to why

the appallate authority (Respondent Nonz)w

should not be directed to dispose of the

appaal without further delay and after

hearing the bartiea and perusing the

causes shown, 1f any., be pleased to direct

the: authoritimﬁ'bto ina house rent allow-

ance as admizsible to the applicant and

> dir@ct the Respondent No. 2 to dispose of

the panding apbeal dtd. 12.6.2000 with a

apeaking order within a stipulat@d time

and/or pass  any othar order/ orders as

Your Lordships may deem fit and proper.

and  for this act of vour kindness. the applicant as in

duty bound shall ever pray.

Contd. ../~
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INTERIM ORDER @ NIL.

ROES NOT ARISE.

POSTAL ORDER NO.6G T IRRES paTED 24 ©L oF

GUWAHATI DOST QFFICE IS ANNEXED.

LIST OF ENCLOSURE

As stated in the index.

Contd.. ./~
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VERIFICATION
1. 8hri Chandi Nath Sarma., zon of Late Ratneswar Sarma,
aged about BS vears, resident of Kushalnagar, £.0.
BPamunimaidan, Guwahati-21 in the district of Kamrup.

Azsam. do  hereby, verify that the statements made in

paragraphs No. . 2) S, 10 anmd A\l

are  true o my personal knowledge and the statements

made in paragraphs 1‘40.3/‘4/6)\7')8%&38{"@ balieved to be
true on legal advice and that T have not suppressed any

matarial fact.

A od Q/-LO . —
Mlace 1023 2t chapct ~oR Sosmrs

Date ::é;ocgcﬁu;SA Signature of tha applicant

Contd. ../~
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Annexure-I
To Dated 07/01/2000
The Sr.DME/NGC N.F.Rly. ‘
'ihrough ‘proper channel.
Sub :- surrendering of Rly.Qr.nce332/c at New Guwahati
. . Rly. colony.

\

with due respect I would like to lay the following

few lines for your kind consideration please .

That Sirl-. Rly.Qr.No.332/c at NGC Rly colony was
alloted in favour of me against your letter No.258/D/NGC/1
dated 15.12,93. ,But sir, I have to stay witﬁ my old ai.l‘ing'
mother where she lives at ‘her own house at Hangrabari and
needs frequent nursing ,aé I am only the son of herto do

/ , ,

some )

Due to the above circumstances I do hereby surrender=-
ing my Rly Qr.nNo.332/c¢ type II w.e.f. 15401,2000 ,

Therefore I request you would be kind enough to
consider my case and oblige please -«

Thanking you .

Yours faithfully,

CeNeSarma
JE-II{E)
Dle - Shed NGC

Date 07.01,2000

®e 009
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L\a?"AQ : ANNEXURE- 111
N. F. Railway ' No F- {‘/ILG 40 A
| RB-GK 19
No. G/NGC/2 Dated 25,01.2000
From :- SSE((W) NGC 'To Sr. DME/D/NGC
| N. F. Rly. - N.F.Rly .

Sub i~ Vacation report of Rly. Qr.No. 332/C
Ref :- Type-II, electrified of NGC.° | 7
SDME/D/NGC's L/No. M/258/D/NGC/2 dt. 07.01.2000.

A}

In continuation of the I/No. under ref. the Rly. Qr.No.
3%/C,Type-II at NGC has been vacated by Sri C, N, Sharma,

JE/11/D on date 25, 01,2000.

Accordingly}the said Qry has been kept under loc}; and Key
of SSE(W)NGC on 25.01.2000. | |

Moreover it is vadiated from this end that the said ar,

.

may be alloted to the next senior most immediately to prevent

unauthorise encroachment etc.

Sd/-1Illegible,
Section Engineer (Works)

Ne F. Railway New Guwahati,
Copy to ¢

1. DGW G/MLG

T . -
2. SDEN/MLG .' For information please.
3. Sri C, N.Sharnja

JE/11/D

Sedtion Engineer(Works)
N. F. Railway New Guwahati.

¢ 800 00 8o
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ANN EXU RE=TV 9
s QeA\B
TO La
SReDME/DSL/NGC
NaFoRlYo‘ :

sub := House rent allowance .

Ref :- SSE(W) NGC's L/No o/NGC/2 dated 25.01,2000 .

e,

with reference to the above, the Rly«Qr.No.
332/6 Type «II at NGC has been vacated by me to
SSE/W/NGC on 25401.2000 .

I therefore,like to request you, to grant House

rent allowance in favour of me .

Thanking you ,Sir.

Yours faithfully,

) S e C.N.Sarma
-3s8 abovee.
- NGC Diesel shed

Date 302e 2000 .

'R XN

Aitested BY

AEVoCst?
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TO ‘
The Sr.DME/D/NGC N.F.Rly.

'Jhr_ough pt0per chgﬁnél .

Sub := Defence of Memorandum o+ : ——

'Ref 1. Your memorandum No-M/258/D/NGC II dated 9432000 .

Sir.o

Respectfully I beg to state that the following as
defence against the memorandum cited above,I did not subteted
my QreNo. 332/c Type II NGc’which have been changed in the
memorandum .That Sir in the month of Nov. 1999 m‘y family was
out of Guwahati due to physical trouble of my wife.During
the périod my relative was there to locking after my ore’ I
would like to say’ that samebody wrongly reported to sr.DEN¥MLG
about sublet the Qr.s,ubsequently I surrendered my Qre oOn )
25,142000 vide your letter NoM/258/p/NGc/2 dated 7. 1.2000 .
Moreover damage' rent has been charged fram my salary wee.f.

15,1199 .So the charge brought against me is not true .

Therefore I request you that you would be kind enough
to consider my case and excuse me fram theé charge which has
been brought against me .«

Thanking you Sir.

yours faithfaully,

C-.Nesarma .
JE-II{Elat ) RoC
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N. F.RLY | .

. o | ’ office of ﬁﬁé;' .
' Sy ME(DIESEL)/NGC -

No.11/2:38/D /NGC /25 - Dated 26.4,2000

T oo Co.
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ENIHMGC / oY
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